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CORAM: HON)BLE MR. SANJEEV KAUSHIK, MEMBER {J) 

HON.~BLE MS. RAJWANT SANDHU, MEMBER (A) 
·:f ••• 

Baldev · Singh ~ Sandhu son of Sh. Gurdial Singh Sandhu, 

Commissioner dt Income Tax (Computer Operations), Sector-17E, 
;f 

Chandigarh. 

. .. APPLICANT 
BY ADVOCATE'~ Sh. Navjot Singh. 

~ 
~~ 

1. 

2. 

3. 

VERSUS 
:!: 
" 

Union ~f India through Secretary, Department of Revenue, 

Ministr{ of Finance, North Block, New Delhi. 

PrincipAl Chief Commissioner of Income Tax, North West 
f 

Region ~(NWR), Aayakar Bhawan, Sector' 17-E, Chandigarh. 

Ms. N~shi Singh, Chief, Commissioner of Income Tax, 
~ 

Aayaka'r Bhawan, Rishi Nagar, Ludhiana . 
. ~ 

BY ADVOCATE~ Sh. K.K. Thakur. 
... RESPONDENTS 

. ·s 
~~ 

~ ORDER CORAL} 
~ . 

HON'BLE MR. ,SANJEEV KAUSH"iK, MEMBER (J}:­
« 
~ 
{ 

By means of the present O.A, at the first instance, the 
~ 

applicant seeks quashing of impugned letter (Annexure A/5) and 

order dated Jo2.09.2014 (Annexure P/6) and in the alternative 
! ' 

prayer; he hts sought issuance of a direction to the respondents 

to complete j the inquiry proceeding In a time bound period, as 

envisaged evten as per eve instructions. 
~ 
i : 
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2. Notic~ of motion was issued on 13.10.2014 and Sh . a . 
Sanjay Goyal,~ Advocate appeared and accepted notice on behalf 

of the respo~,tlents and the matter was posted for hearing fo r 
• ~ 

20.10.2014. Qn that date, a statement was made by the learned 

counsel appe~ ring on the behalf of applicant that he would 
~ 

restrict his pr~yer to the limited extent to direct the respondents 
• 

to conclude f the inquiry proceedings initiated against the · · 

applicant wit~in some stipulated time. The respondents were 
~ 

granted time Ito have instruction in this behalf. I . 
3. Toda;y, Sh. K.K. Thakur, Advocate appeared on behalf of 

r; 

the respond; nts and submitted that the authorities have no . 

objection to tMe acceptance of alternative prayer of the applicant 

fo-r concludin~ the enquiry proceeding expeditiously as per the 

eve guidelinJs, subject to co-operation of the applicant. 

4. Sh. !Navjot Singh, learned counsel for the applicant 

submitted that the applicant has already submitted his defence 
4 . 

statement, tierefore, the respondents be directed to conclude 

the enquiry proceeding expeditiously. . 

5. Conlidering the consensual agreement arrived between 

the parties afd Without commenting on the merit of the case, we 

dispose of tie present O.A w1th a d1rect1on to the compet~ n t 

authority a1ongst _the respondents to conclude the enqutrv 

proce~ding expeditiously as per the eve guidelines and we hope 

and expect I· that the applicant would also co-operate in the 

proceedings. 

6. No Gosts. 
I 

{RAJWANT $!4NDHU) 
ME,BER (A) 

(SANJEEV KAUSHIK) 
MEMBER (J) 

Dated: 28.10 .'~014 
'jk' 


